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Nu. I Gaz.I/"v'I.F.2 Dated, Chandigarh, the 15"‘ November 2023

DIRECT RECRUITMENT TO HARYANA SUPERIOR JUDICIM._5ERVICE_2U23-24

1. NAME AND CATEGORY WISE BIFURCATION OF THE POSTE-
High Court of Punjab Br. Harysna, Chandigarh, invites applications from

eligible candidates to fill up 25 vacancies [23 actual + 02 anticipated}! i.n the
cadre of Haryana Superior Judicial Service by way of direct recruitment
[i.e. 25% quota] from amongst the eligible Advocates from the Bar, through
competitive examination under Rule 6[1l[c} of l-laryana Superior Judicial
Service Rules, 2007, in the prescribed Application Format {Annexure-1].
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Q: J,-v Only Persons with Benchmark Disabilities lPwBD] from its categories Le. [i]
Blindness and Low Vision Gt [ii| bocomntnr disability from its respective categories,
which have been identified as suitable. will be considered for the purpose of
reservation, in view of Haryana Government Gazette Nofificatiun dated 25.10.2021.

pg; Persons with Benchniark Disabilities [PwBDl of other categories can also apply even
if the post is not reserved for them but has been identified as suitable. However,
such candidates will be considered fur selection to such poet by general standard oi‘
merit and without a.11}- relaxed stantls.rds.'l'hose candidates otumot avail age limit
relaxation as is given to PWHD category candidates, for whom posts have been
reserved. However, they shall he entitled to Examination Fee relaxation an parity
with the t;.and.u-late: of PwBD category, for whom posts have been reserved.

llggg 3:- ln the Light of Judgment dated L9.-D2.2020, passed by I-lon'ble Supreme Court of
India in S.L.P. [C] No.l.4156 u1'2U15 Lllled as Dhecmj Mor Vs. Hotfble High Court nl
Delhi.  f-fititslfll B-Wtspm mi ="a1kls_tv flsutls in ""£_P"9='G!
 a&

figtgg The number of vacancies and reservation of post: are liable to be altered without any
notice.
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The pay scale for the said post is in the Revised Pay Level J-5 in the Pay
Matrix {with start of Rs. l,4*-L840/-] corresponding to the Existing Pay
Scale of Rs. 51550-630?O or such as may be revised by the Haryana
Government from time to time.

3. ELIGIBILITY/'QUALIFICATION :-

A candidate for direct recruitment to the service:
3.1 must be a citizen of lndia.
3.2 must have been duly enrolled as an Advocate and has practiced for

a period not less than seven ycsrslll
3.3 must be sn income tax asseeee for at least three assessment

years preceding the date ol‘ application, with gross professional
income of not less than rupees five lalehs per annum. The
applicant shall also be required to attach the proof of his
independent engagement and conducting of not less than fifty
cases {other than bunch cases] per yes: in the preceding three
years:

Provided that in case of candidates belonging to Scheduled
Castes, Scheduled ‘Tribes, Backward Classes, Physically
Challenged persons and Ex-servicemen, the gross professional
income shall not he less than rupees three lskhs per annum and
the condition of independent engagement and conducting of cases
shall be forty eases [other than bunch cases] per year in the
preceding three years.

3.4 must have knowledge of basic computer application for usage
purposes.

3.5 must have passed matriculation exznnination with Hindi as one of
the compulsory or elective subjects or any other equivalent
examination in Hindi language, specified by the Government from
time to time.

gm» III In due light ofJudgm:mt dated 19.02.2020. passed by I-lonfble Supreme Court of
India in S.L.P. [C] No.14-I55 of 2015 tilled as 'Dheercj Mor Vs. I-lon‘l.|le High
Court of Delhi, an Advocate has to be continuing tn practice for not less
than 7 gears as on the cut-o,fl' date and at the time of stppotntmcnt as
District Judge. Hem-bars ojjufllcinl -service having 7 years’ ciqneriencc qf
practice bqforc they have joined the service or having combined
experts-nee of 7 years as lawyer and member ojjudiclary, are not eligible
lo applyfor direct recruitment as ¢ District Judge.

4. DIBQUALIFICATION FOR APPOINTMENT: -

No person shall be qualified for appointment to the Service or being in
Service:
4.1 ii‘ hefshe has more than one spouse living;

{Provided that the Governor may, ii‘ satisfied that there are special
grounds for doing so, exempt any person [rorn the operation of this
sub-rule}.

4.2 If hefshe has been dismissed or removed from service by any High
Court. Government or Statutory Body or Local Authority;

- 4.3 ll‘ hefshe is/was convicted for any offence involving moral
turpitude or has been permanently debarred or disqualified by any
State or Union Government, High Court or Union Public Service
Commission or any State Public Service Commission from
appearing in any exsnijnation or interview:

:5
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4.4 If hefshe, being an Advocate, was found guilty of professional
misconduct under the provisions of Advocates Act, 1961 (Central
Act 25 of 1961] or any other law for the time being in force.

5. AGE LIMIT: -

5.1 Candidates should not be less than 35 years and not more than 45
years of age on the Last date of submission of applications Le.
22.12.2023.

5.2 Upper age limit is relaxable upto 5 years for the candidates
belonging to SCJBC-A/BC-B/PwD/ESM of Haryana State only.

6. RESERVATION: -
6.1 The I-laryana Superior Judicial Service Examination 2023~24 will

be conducted in accordance with the provisions contained in the
Haryana Superior Judicial Service Rules, 2007, as amended Irom
time to time.

6.2 The reservation and eligibility for SCfBC-A)'BC-B/EWS/E5M,|"PWD
category candidates shall be admissible in accordance with the
Policy/Rules/instructions issued by the Government of Haryana
from time to time.

6.3 The benefit of reservation is admissible only to bonafide
domicilesfresidents of State of l-laryana.

6.4 Candidates seeldng reservation under SCIBC-AjBC-B categories
are required to submit the latest Caste Certificate issued by the
Competent Authority.

6.5 The criteria for exclusion oi‘ persons within the Backward Classes
as Creamy Layer, regarding reservation in Service and Admission
has been specified by Haryana Government, vide Notification No.
491-SW(1]2021 dated 17.11.2021. Therefore, the candidates
belonging to BC-AJBC-B category are required to attach
latest/updated Certificate as per Notification No. 491-SW[1]2021
dated 17.11.2021 8:. Govt. Instructions No. 22,f}.3‘.2f2013-LG-S-IIT
dated 22.03.2022 issued by the competent authority.

6.6 Candidates belonging to BC-AXBC-B category are also required to
attach a declaration along with Backward Class Certificate that no
change occurred in their status and they do not fall in the section
of creamy-layer as per Notification No. 491-SW[1]2021 dated
17. I 1 .202 1 .

6.7 The reservation to EWS Category candidates will be given as per
Haryana Govt. Instructions No. 22;‘ 1.2/2019-IGS-111 dated
25.02.2019 80 Instructions No. 22/12/2019-1G5-III dated
13.03.2019. They are required to submit thelatest income Gt Assets
Certificate issued by the Competent Authority.

6.8 The reservation for Ex-servicemen of Haryana will be given as per
instructions No. 22,/10,’20l3-IGSIII dated 30.04.2018,
No.12,i15/2019-4G8-ll dated 09.03.2022, further clarified vide
letter No. 12/15/2019-4C-S-II dated 13.04.2022 issued by the
1-iaryana Government.

6.9 Candidates seeking reservation under FWD category would be
eligible for reservation in servioesfposts who suiier from not less
than 40 per cent of the relevant disability. The candidate who
wants to avail the benefit of reservation would have to submit a
Disability Certificate issued by the competent authority, as per
I-Iaryana Government instructions No. 22,-'10,/2013-1GS[[I dated
25.04.2015 Bu instructions No. 22/ l06;'2018-I-GSIII dated
01.05.2019.
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6.10 The reserved category candidates belonging to other States will
compete against the posts meant for Genera]/Unreserved Category
and will be considered as General,|'Unreserved Category
candidates. They are required to fill their category as General
Category.

'7. DETAILS OF EXAMINATION: -

7.1 The selection -of suitable candidates for appointment in I-{arysna
Superior Judicial Service will be made through examination. The
examination shall be conducted in two stages namcly:-
[ii Written Test.
{iii Viva-Voce.

g!g;g_;_:_; Keeping in view the numbu of applications received, this Court may hold
s prellmi.ns.r_v examination for short listing the candidates, consisting of
objective type questions from the syllabus as proscribed for the written
test.

Note 2: - This Court reserves the right to decide ratio for shortlisting the candidate
for written test.

Note 3:- Bare Acts will be provided to the candidates during Law Papers in the
written test.

B. BYLLABU8 AND FORMAT OF EXAMINATION: -

8.1 The selection would be on the basis of written test of 750 marl-cs
and viva vooe of 250 marks, to be conducted by this Court.

8.2 The written test and viva-vocc shall be conducted in English
medium except the language paper.

8.3 The details of the Syllabus and format of written test and viva voce
are enclosed at Annexure-2.

8.4 Candidates securing 40% or more marks in each paper will be
called for viva voce. But merely securing 40% or more marl-ts would
not confer any right to be called for viva voce. This Court shall
have the diam-etion to shortlist the candidates equal to three times
the number of vacancies for viva-voee. Further, no candidate will
be considered to have successfully qualified the Harysna Superior
Judicial Service Examination unless he/‘she obtains 50% marks
{read 45% marks for the SC/BC-A/BC-E,-'PwD/ESM category
candidates] in the aggregate out oi‘ the total marks fixed for the
written testand viva-voce. It is also made clear that no candidate
will get the right to be appointed even if hefshe obtains 50% marks
{read 45% marks for the SC/BC-MBC-B/PWDIESM category
candidates] in the aggregate oi the written Lest and viva-vooe.
However, candidates will be appointed strictly in the order of merit
[category wise] in which they are placed alter the result of written
test and viva.-voce.

9. EXAMINATION FEE: -

9.1 Rs.lO0O,/- [Rs One thousand onlyl for General/EWS/other State
category candidates.

9.2 Rs.500/-(Rs. Five hundred only] for SC/BC-AJBC-BIPWD/ESM
candidates of I-laryana State and all women candidates.

The fee shell be paid by way of Demand Draft in favour of the
Registrar General, High Cour: of Punjab and Haljyana, Chandigarh
payable at Chandigarh.
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10. LAST DATE OF RECEIPT OF APPLICATIONS: -
Last date for submission of applications and to determine the eligibility of

candidates in all respects including age shall be 22.12.2023 till 5:00 P.M.
11. HOW TD APPLY:

Any person, who fulfills the above said conditions, may apply to the
Registrar {Recruitment}, High Court of Punjab and I-laryana, Chandigarh
through Co-ordination Branch, High Court of Punjab and Heryana.
Chandigarh in an envelope superscribcd as "Application for the post of
Additional District Judge in the State of Ha:-germ" on or before
22.12.2023 till 5:0-D P.M. Application Form should be got typed and
completed.

12. OTHER IMPORTANT INFORMATION:

12.1

12.2

12.3

12.4

12.5

Candidates should fill the Application Form complete in all
respects. Incomplete/wrong information given in the application
form, non-fulfillment of any of the eligibility conditions, including
those of age, educational qualifications, experience Br insufficient
Fee payment may render a candidate ineligible.

Candidates should indicate the specific category for which
he,-lshe want to be considered and category once opted cannot
be changed under any circumstances.

The reserved category candidates belonging to other States are
required to fill their category as General Category.

‘Ho Objection Certificate‘ of the employer {for those
candidates who are in government service such as in
prosecution department, Advocate General qflieo etc.) is not
required at the time of applying. Candidates are directed to only
intimate their employer at this stage. No Objection Certificate on
the prescribed format at Annerrure-3 from the Competent
Authorltyr will have to be produced at the time of the viva.-voce.
Bcrlbelflotnponsatory Time for PWBD category
osndidsteclwlth 40% or more disability] of Hsryans:
12.5.1 In case of persons with benchmark dieabilitie in the

category of blindness ll: low vision, the facility of scribe
can be availed by the candidate, if so desired by
hjmfher.

12.5.2 In case of other category of persons with benchmark
disabilities, the facility of Scribe can be allowed on
production of a certificate to the effect that the person
concerned has physical ].in1.itation to write, and scribe
is essential to write examination on his behalf, Erom
the Chief Medical Officerj Civil Surgeon;Medical
Superintendent of Government health care
institution as per prescribed proforma atA.1-mearure-4.

12.5.3 Persons with Benchmark Disabilities [PwBD] applying
for the unreserved posts, which are identified as
suitable for relevant PWBD category, can also avail the
facility of scribe along with compensatory time
available to PwBlJ category candidates, as stated
above.
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12.5.4 The eligible candidates may request this Court for
scribe after issuance oi admit card i.e. at least 15 days
prior to the commencement ol‘ the examination. On
receipt of request from the candidates, the candidate
will be allotted scribe from amongst non-low graduate
employees oi‘ this Court and he}she will be allowed to
meet the scribe 02 days hefore the examination.
Candidates must submit copies of disability certificate
alongwlth prescribed Medical Certificate, if required.

12.5.5 Compensatory time of 20 minutes per hour of the
examination is allowed to the candidates who are
allowed use of scribe. It is further clarified that all the
candidates with benchmark disabilities, who are
eligible for availing the facility of scribe, but choose not
to avail the said facility, will also be allowed
compensatory time of 01 hour for examination of 03
hours duration, in case such candidates apply to this
Court for the permission for compensatory time well in
time alongwith requisite documents, as stated above.

12.5.6 If at any stage, the medical certificate is found
inappropriate ,f incorrect] false] fabricated)‘ tampered
with or it‘ it is found that the candidate was not eligible
for the use oi scribe as per the eligibility criteria,
hisjher candidature]appointment will be cancelled.

12.5.7 It must be noted that only this Court is competent to
provide the permissions of scribejcornpensatory time
to the candidates as per the above procedures. No
such permission in the above cases will be granted by
the Centre Supervisor. No online request for a scribe
will be accepted by this Court.

Last date for submission of application forms for the Advocates
enrolled with the District,ISub~Divisional Bar Associations of
Punjab, Haryans and U.T., Chandigarh is 22.12.2023 till 5:00
P.M. All uchAdvocates will ubmitthe application forms in the
otfice of District and Sessions Judges concerned on or before the
last date i.e. 22.12.2023 till 5:00 P.M. Lcl. District & Sessions
Judge must forward the same immediately to the Registrar
(Recruitment), High Court of Punjab and I-laryana. Chandigarh,
mentioning the date of receipt of each application.

All other candidates will send)'submit the application forms
directly to the Registrar [Recruitment], High Court of Punjab and
I-iaryana, Chandigarh through Co-ordination Branch, High Court
of Punjab and Haryana, Chandigarh in an envelope superscribed
as "Application for the post of Additional District Judge in
the Stats of Haryana" on or before 22.12.2023 till 5:00 P.M.
Incomplete applications and applications received after
22.12.20-23 shall not be entertained.

Success in the examination does not confer any right to
appointment unless the Government in consultation with this
Court is satisfied after such enquiry as may he considered
necessary that the candidate is suitable in all respects for
appointment.
Candidate belonging to Flaekward Classes are required to attach
a declaration regarding their creszny-layer status on the
prescribed proforma at Annemu-s-5.
Candidates shall attach the sell’-attested copies of requisite
certificates alongwith the Application Form.
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12.12
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The original certificates alongwith the self-attested copies will
also have to be produced at the time of viva-voce or as and when
celled by this Court.
Candidates should ensure Lhat they fulfill all the eligibility
conditions for admission to the examination. Their admission to
the examirtation will be purely provisional subject to the
fulfillment of eligibility criteria of age, educational qualification,
nationality etc. as per relevant Rules and Instructions issued by
the Government from time to time. Mere issuance of Admit Card
to the candidate will not imply that his/ her candidature has been
finally cleared by this Court. The decision of this Court regarding
the eligibility of the candidates for admission to the examination
shall be final. if on verification at any stage, it is found that they
do not fulfill any of the eligibility conditions, their candidature
will be cancelled. If any of their clairn[s] is found to be incorrect
at any stage, they shall also render themselves liable to
disciplinary action by this Court.
No claim that an application form ha been lost or delayed in the
post ofticef courier service will be considered nor any
representation sgaint its rejection due to late receipt will be
entertained.
All communications in respect of the applications should be
addressed to the Registrar [Recruitment], High Court of Punjab
and Haryana, Chandigarh through Co-ordination Branch, High
Court of Punjab and Hsrysna, Chandigarh and should contain
the following particu1ars:-
Name of examination:
Month and year of examination:
Roll No. [ii communicated to the candidate}
Name of the candidate:
Father's Name:
Address and Mobile No. as given in the application Form:

Communications not containing these particulars shall not
be attended to. Envelopes containing correspondence with the
High Court oi’ Punjab and Hsryana, Chandigarh concerning this
examination should shvay carry the words “Hsryana Superior
Judlolsl Service Examination 2023-24".
Each application must also be accompanied byz-
12.l4.l Three recent and identical passport size photographs

duly signed by the candidate and attested by s
Gazetted Officer {one to be pasted on the top right-
hand comer of the application form and others to be
tagged with the application form].
Two latest character certificates foorn two respectable
persons, [one of which mus: be issued by the
Presidentfsecretary of the Bar Association where the
candidate is practicing}.

12.1-4.2

instructions to the candidates for the written test are enclosed as
Annexure-6.
Candidates shall attach proof of Gross Professional Income and
List of Number 01' Court cases conducted. as per the proforma
enclosed as Annexure-7.
The category of reservation and all other htformation once lllled
in the application form shall not be allowed to be changed.
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12.18 Re-evaluation of answer sheets is not allowed. Only re-checking
of answer sheets li.e. no part of the answer sheets has been left
unevaluated or there is no totalling error] can be allowed on a
written request from a candidate addressed to the Registrar
{Recruitment}, High Court of Punjab and Haryana, Chandigarh
through Co-ordination Branch, High Court of Punjab and
I-iaryana, Chandigarh, on payment of fee of Rs. 5DOf- per answer
sheet {in the shape of Indian Postal Orders payable in favour of
Registrar General, High Court of Punjab and l-laryana.
Chandigarh} within thirty days from the date of display of marks
on the official website of this Court. No separate request in this
regard by any candidate or any other person on their behall shall
be entertained under the RTI Act for re-eva1ua1J'on)‘rc—checldr1g
etc.
No travelling expenses or allowances will be payable to any
candidate for appearing in written test,-"viva-voce.
Any other terms and conditions not specifically mentioned above
shall be governed in accordance with the Hszyana Superior
Judicial Service Rules, 2007 and mles/resolutionsginsn-ucdons
issued by this Court as well s Government of Haryana from time
to time.
All armounnemenis_Hnrormat.inn regarding this recruitment.
process will be notified on the oflicial website of this Court i.e.
lr\5g,vg.l;ighcourtchd.gov.in. A11 the candidates are advised to
regularly visit the website in their own interest. This Court shall
not be nesponsible for missing or non-receipt of any lnlbrmation
on account of his/her failure to checkup with the official website
from time to time.
The candidature oi‘ the applicants would be provisional subject to
the fulfillment of eligibility criteria of age, educational
qualification, experience, nationality etc. as per relevant Rules
and instructions issued by the Government of I-laryana from time
to time.

HY ORDER OF HCIITBLE THE ACTING CHIEF JUSTICE AND JUDGES

RlliGI5TRA.R.(RECRUlTMENT]
son REGISTRAR GENERAL

Endst No. u.l/W.F.2, Dated 1§,11.2o2a
1. Copy of this Notification aiongwith its Annexures 1 to 7

isforwarded to the President, High Court Bar Association of
Punjab and Hauyana, Chandigarh for information and favour of
communication to the members of the Bar Association.

12.19

12.20

‘|'2.'2I

12.22

2. Receipt of this notification may kindly be sclcnowleclged through
Email only.

BY ORDER OF HOH'BLE THE ACTING CHIEF JUSTICE AND JUDGES

-l-2..
REGISTRAR IRECRUITMENTI

FDR REGISTRAR GENERAL
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Endst No. Gu.I/W.F.2, Dated 15. 11,21,123

1. Copy oi‘ this Notiiication clongwith ila Annexuree 1 to 7 is
forwarded to all the District ti: Sessions Judges in the States of
Punjab, Haryana and U.T. Chandigarh with the request to
display the same on the notice boards of the District Bar
Associations as well as Sub-Divisional Bar Associations.
Applications complete in all respects should be entertained
on or before the last date i.e. 22.12.2023 till 5:00 P.M. After
aeeepting the applications, the came be forwarded to the
Registrar [Recruitment], High Court of Punjab and Haryana,
Chandigarh immediately, mentioning the date oi‘ receipt of
each application.

2. Receipt of this notification may please be aclmowledged through
Email only.

BY ORDER OF HON‘BLE THE ACTING CHIEF JUSTICE AND JUDGES

_L.-1_
REGISTRAR {RECRUI‘l‘MENT|
FOR REGISTRAR GENERAL

Endst No. u.IjW.F.2, Dated 15.1 1,2023

Copy of this Notification alongwith its Annexures 1 to 7 is
forwarded to the following for information and necessary action:-

1. The Chief Secretary to Government, I-Iaryana, Chandigarh,
2. The Director of Prosecution (Gene:-al}, Haryana, Sector-14,

Panchkula.
Applications complete in all respects should be entertained

by the Head of Departments on or before the lat date i.e.
22.12.2023 till 5:00 P.M. After accepting the applications, the same
he forwarded to the Registrar [Recruitment], High Court of Punjab
and Haryana, Chandigarh, immediately, mentioning the date of
receipt oi‘ each application.

BY ORDER OF HON 'BLE THE ACTING CHIEF JUSTICE AND JUDGES

moxsraafi {RECRUITMENT}
ma REGISTRAR GENERAL

Endct No u.ifW.F.2, Dated 15.1;,ggg§
Copy oi‘ this Notification aiongwith its Annexures 1 to '? is

forwarded to the Controller, Printing and Stationery Department.
I-laryanc, Sector-6, Penchl-cula, with the request that it may please be
published in the Elttra-Clrdinary Hen-yana Government Gazette well
before 25.11.2023.

BY ORDER OF HOWBLE THE ACTING CHIEF JUSTICE AND JUDGES

uc1sr mmmT1
ma REGISTRAR cezeeiutr.
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Endst No. Gm.I[W.F.2, Dated 15.11.2023

Copy of this Notification aiongwith its Anneicures 1 to 7 is
forwarded to the Regional Employment Officer, Regional Employment
Exchange, Sector-17, UT, Chandigarh, in reference to Letter
No.REO;'2009j6-423 dated 28.08.2009, for information and necessary
action.

BY ORDER OF BOITBLE THE ACTING CHIEF JUSTICE AND JUDGES

_i.-=i_
REGISTRAR {RECRUITMENT}
FUR REGISTRAR GENERAL
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Annexure-1
APPLICATION won ran roar or enormous. DISTRICT b smssxons

JUDGE IN THE TATEOF HARYAHA

6.1.:-":;=-'I‘11 ,". ..

1. Plea:-e read the notification carefully before filling the application form. ‘
2. No eolumg should be left blank.

ii Name V : V '
Jln B1081‘! Letters] H5“ -7°“-T

ii] Fat!-1er’sV,1 Hu sbe.nd's Name :7 '°°::_;:;:°:°d

iii] Ne.tionalit?rfl : phogzaph
‘ iv] Gender : f h¢1'=

"I Category : _

Vi! Date ofBi1-Lh
D-MM:_YYYY]

Attach Self attested. cogy_o1' Meuiculation or egulvglent exarninqtion certificate _
Y vii] __Acrue.l age as on 22.12.2023 Le. _ years _months days

viii} Academic qualifications, with distinctions attained, if any 7*
[Atmch Self attested copies of relevant certifice1:ec]__ _

mm! of Aoadgggo Qualification; j
Sr.
Ho.

Year Examination ; % of Marks Name of Boariil
~ _ University _

I I
"i

_ \{ .

1*) Enrolment No. &.Date as an \ : ‘ J i
Advocate I |

[_[Attach cell attested cogy of Enioflment Certificate under the Advocates A_c;t,] ,_lx} Whether the candidate is‘ :| 5
having D7 years of continuous Yes,lNo

l_p_r_a_cticee as an Advocate?
Ifyes, specify the total period of :

_practice _
Details of practice as on : i i i
Advocate

[Attach latest certificate of experience at the Bar issued by tbs Prelfidentfflecremry of the
Be: concerned and counter aigncd by tho District Judge in ceee oI'Dierh'ict and Bub-Div-Ieion
Bar. In the case of candidates prlciieing in the High Court, no counter signature: are
ncceslmjr.)

xi] ‘Are you in Govemment[':'f W7
‘ i’S¢1-vice? it t ‘__Y”"'N° A
I _ _ If eskgivo the following details:

Name o|'Deps.r:rno11t Name of Post Post hfid Remarks
_*he1d oince _ ___ _

5/ 44>
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1 :11 D "‘idi] n ease e candidate has remained out of practice for some time after

said period: _ _ _
passing law, he/she must give detail of the actlvitie performed during the

xiii] Give details of payment of : Nam: of Bank,
I Examinalion Fee '

Bank Draft No:

xiv} Complete Postal Address I :
[In Block Letters]
[l\'lentioueing Poet Office, Sub-Division.

I District, State and PlNWCode].
Pennanent 3

I l5rea|er|t ; I 7
i, ,,_ 1
E-mail eddreee. ifeny, 1 ;

Mobile Number, ii‘ any ;
| N_u@he;. Ll‘ any ;

__[P‘loue ensure that the E-med‘! ll_a5§_gl_ _ ‘

_ iv]
Areyeu married? : Yes/No
If the answer is 'Yes', :
Do you have more than one
1iving_e_pouee?

Yea] No

xvi} ‘Have you passed matriculation :
‘examination with Hindi ac one
of the compulsory or elective
subject or any other equivalent
exanlination in Hindi language,
specified by the Government
from time to time? I

Yes] No

If ‘Yea’, attach sell-attested eeplee of the relevant cerfifmabelglI I
‘ xvii} Are you a bonafide domicile of :“Hyena? Yes/No t

_ domicile certificate ieeued by the State of I-Iaryana]
[lo case candidate claims reservation under any category. he/lhe must furnish latest

xviii] Do you belong to any reeervedd
category recognized by the :

_I-laryana Government?
Yes] No

lIfYes, til Mention your Cane ; I
r [iii Designation of the isauing ;
I authority of certificate i

[iii] state specifically the category ; ‘
_ under yghlehyou claim reaervatlorl : _
Attach eg.1I-attested cooiee ol‘ the relevant certifl [5]oate

ii xiii] IDo you belong to Personsirith’ I
Benchmark Disability y
Category of the State of ’
Haryana? 1

Yes]No

if Yes. [Tl Mention your type of H
Disability JD!

Fitmn cell‘ nteetee copies of me relevant fcrtifica I5; _ I____,__ - ’ ,, .‘ Ute
xx] Do you belong to GeneralI

;Econon1lca1ly Weaker Section _ I
{EWSI category of the State of ' I
Haryana?

Yes/No

_ I II Yea, attach self attested cog of amt Income and lime Certificate
xxi) Have you ever been -

convicted /' aoquittcdfdischarge 2 Yes1' No
d by any Court of law? I _

I 1: 1,-==,_Ig Givetletnjll of the cue I = | _____
Iii) Mention the puniehmentfeentenee ~ _ ’
awarded, ifang, I '

I

I

I‘i'Lttaol1 Cogy oldie judgment, if any _ W

S A/2.»

I
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xxiil Whether any criminal case is
1 pendirlgfregistered. against : Yesjhlo

_you?
1

If yes, [i] Give complete details of the cue and its present status with relevant documents:
J ,5 :

State Govt. or the Boards or

xxiii] Whether you have ever been _
suapended, discharged,
terminated, removed, reduced
in rank or dismissed from : Yes/No
service by the Central or the

Corporation?
1f'Yes’, five details and mention reaaonufcircumumncca of such dhmlaul etc. with relevmt
__d_u-cuments: _ -2 _

xxiv] The candidate may furnish any other inforrnafion in support of hisjhecr
candidature [e.g. membership of Professional Societies,
conferences/seminars attended, papers publiahcd and annual professional

; ‘ income};
' XXVV] ‘ State GP058 Pl‘Of¢88iOna.l §QUQ3_24

Income for last three '
assessment years I 2027-'23
[Attach copies of Income Tax returns} 2D21_22

4&7’ i

xxvi) iState and attach proof of K Total ngmggg Q1 ggse
independent engagement and
conducting of not less than 50 ' 15'11'2022 to 14'11'2o23"1"—i
cases (other than bunch cases} 15.11.2021 to 14.11.2022
£‘;’Be§°‘f‘:Lf"‘t1hA“‘]§C_‘;*3° ‘ ‘ 15.1 112020 m 14.11.2o21___
FWD 8:. ESM categories, per
yea: in the preceding three
years _ 1 _

xxx-ii] Whether two recent duly
= attested passport size : ‘|'esfNo

_ “photographs areattached? \
xxviii] 1 Whether list of Documents is _

1 enclosed? ' Yufmo

Place: |Signs.ture of the Candidate]
Date: ii with address for correspondence
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Dschtstinn
(I) I hereby declare that all the statements made in this application form

above are true and correct to the best of my knowledge and nothing has
been concealed or misrepresented. In the event of any information being
found falsefincorrectj concealed or misrepresented at any stage, my
candidature shall he liable to be cancelled and l shall also be liable for
appropriate legal action including dismissal, removal etc. even after
appointment.

III) l hve perused and accepted the Terms and Conditions mentioned in the
Notification as well as in the Anneorures 2 to 7.

P1ace:_i_i_ (Signature of the Candidate in Full]
Date: wlth address for correspondence

 .i

 _i,

[Thumb impression of the Candidate]
l...T.I [for maiel I R.T.l. [for femalel

_l/3./
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1 Annexure-2

SYLLABUS FOR WRITTEN TESTFOR DIRECT RECRUITMENT OF
ADDITIONAL DISTRICT 85 SESSIONS JUDGES IN THE STATE OF HARYANA

PAPER-I [CIVIL LAW-I l
. Indian Contract Act, 1872
. Code of Civil Procedure, I908
. Registration Act. L903
. Specific Relief Act, 1963

Transfer of Property Act. 1882
Limitation Act, 1963

PAPER-II [CRIMINAL LAW)
. Indian Penal Code, 1860
. Narcotic Drugs and Psychotropic Substances Act, 1985
. The Prevention of Corruption Act, 1988

Code of Criminal Procedure, 1973
Indian Evidence Act, 1872

PAPER-III (CIVIL LAW-II]
Constitutional Law
Interpretation of Statutes
Hindu Law
Rent Law

g\_(n-¥=~o>l\DI-'

wewwe

:"‘5*’$°!*'

PAPER-IV ILANGUAGE PAPER1

1. English (Consisting oi‘ Essay and Precis)
2. Hindi [Consisting of Essay and Precis]

PAPER-V (GENERAL KNOWLEDGE1
Objective type multiple choice 100 questions.

FORMAT OF THE WRITTEN TEST (HARYANA)

3 hours1. PAPER I
Subjective/nanntive type questions

. PAPER II
Subjective!narrative type questions

. PAPER Ill
Subjective! narrative type questions

200 marks

2 3 hours
200 marks

3 3 hours 200 marks

4 3 hours
100 marks
[50 marks]
[50 marks)
50 marks

. PAPER IV
English [Consisting of Essay and Precis]
Hindi {Consisting of Essay and Precis)

. PAPER V
General knowledge
100 Objective type multiple choice questions

5 2 hours

750 marksTotal

SYLLABUS FOR VIVA-VOCE
The candidates shall be assessed on the basis of their [i] Personality, (ii) Proficiency in

English, (iii) General Knowledge, (iv) Questions regarding Constitution of India Ga (v) Analytical
Approach and Decisiveness.
Note:-

:l. “Keeping in view the number of applications received, the High Court of
Punjab and Haryana, Chandigarh may hold a preliminary examination for
short listing the candidates, consisting of objective type questions from
the syllabus as prescribed for the written test."

ii. High Court reserves the right to decide ratio for shortlisting the candidate
for written test.

iii. Bare Acts will be provided to the candidates during Law Papers in the
written test.

_,\'u.,,. ¢1_v.:.‘.i;3:i,,-,,r,‘.,J4" _ <, ,.|_'_>-.--A -';_.\..-,1, ;,'::._'-4.1 ‘.5; .- - ». .» he _\._-- -hf 3_..~g_ _-:1 -5;~-~31 -.-:5-_<.;; sir .~.'.'--W1 -.7:-I:‘.'~.--* ;<_"1'.;.{'_m- ,1;-5;-..~ »_§.’fl'-“Z.‘£§ii$"f$>3§e§*%*§e1€:?@=¥iPs§§i@§i%iwZ“8 Vm
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Annezfure-3 ' '
“NO OBJECTION CERTIFICATE” lsigs;=~,'

(To be issued by the Head of the Department in case the candidate is serving
in any Government Departments /Semi-Government Departments or in any
Corporations/ Boards)

NO-_i__ Dated:

It is certified that ShrilMs. iSon/Daughter of Shri_i___ is

serving in this office and the undersigned has no objection if he/she appears in
Lhc Lest for the post of Additional District Ev. Sessions Judge‘, in Llze Stale of
Haryana. The service particulars of the candidate are asunder:-

1. Office where employed:
2. Date of initial appointment:
3. Date of present employment:
4. Total length of service:
5. Present Designation:

6. Pay Scale:
7. Regu1ar/ 'l‘crnporary/ Ad-hoc/

Deputati0n/ Transfer basis
(please Specify)

8. If on deputation/ transfer, give
details of the parent office and
information about his lien etc.

9. Lien retained on any post. If
yes, Give details

10. Whether any department
proceedings initiated or likely
to be initiated or Minor/
major punishment irnposed?If
so, give details:

1 l. Any other relevant
information:

Dated:
Signature of the Authority
Designation:ii
Seal

%<:f'¥=r""e<i.i_ :5 1' -1 4»r'c':‘=.»:-,:. 4 ' ., I ~2~<i. ~ '~’~"'-'-i.'~I2;-1,1_£1Ei"Z'='l<"“3~““€"'i;‘-5'.~@:l==,-' »"’_""-5Y»‘=‘Q1a"~"?:fI3>f“.§'$jI“ ;=“z;’-=.i1.ir;}“1"=‘a-i'Aei’» ';'r+’,j=‘s.‘,’="’_-.~5i.;=£:¥t-_.,s:é%:;Fe-+i%\ni§&#s§<t@&A“§3i;5§*s&e?§2a‘tFfl$¢=¢ii$2' /
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= ii. Annexure-4 I

CERTIFICATE REGARDING PHYSICAL LIMITATION IN AN EXAMINEE TO WRITE

This is to certify that, I have examined Mr/Ms/Mrs.

[name of the candidate with disability], a person with (nature

and percentage of disability as mentioned in the certificate of disability],

S/0/D/0 a resident of

[Vi1lage/District/ State) and to state that he/ she has physical limitation which

hampers his/her writing capabilities owing to his/her clisalt-ility.

Signature

Chief Medical Officer/Civil Surgeon/Medical Superintendent of a

Government health care institution

Name 81. Designation

Name of Government Hospital/ Health Care Centre with Seal

Place:

Date:

Nate:

Certificate should be given by a specialist of the relevant st_ream/disability (eg.
Visual impairment — Ophthalmologist, Locomotor Disability — Orthopaedic
specialist/PMR)

E452“ ere;
g§*:=*.~1.iv?‘"_g', ~"~;"-T‘ ‘-*g.1qPt_;, _ cw; '-1¢.j~;1_;_:,,5f"'P§-Ml" \1.4“ -1 ' » my '
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Annexure-S
FORM OF DECLARATION REGARDING BACKWARD CLASS STATUS

I,LS/0 D/0 Sh. R/ 0
belong to back'~va.rd class

Caste) which has been declared as backward class by
Government of Haryana.

That no change occurred in my previous status and I do not fall in
the section of creamy layer as per Haryana Government Notification No.
491-sw(1)2o21 dated 17.11.2021.

SIGNATURE or CANDIDATE

A--a\‘

~xQ‘§\"
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-1
1

\

E

w.§J‘* 1
$‘J~

"i;-

.."it:
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INSTRUCTIONS FOR THE CANDIDATES

All the candidates are directed to observe the following
instructions strictly at the time of written test:

a) Candidates shall read all the instructions printed on the answer-
sheet and question paper and instructions incorporated hereunder
carefully and comply with the same strictly. Disobedience may lead to
iisciualificatton.

b) No candidate will be admitted to the examination unless he/she
ltolds a certficate of Admission/Admit Card from the High Court of
Punjab and I-Iaryar-.a, Chandigarh.

c) No candidate will can-y any paper, note-book, writing material, help
':-ook having any nexus with the examination. Possession of a mobile
_:hone or any other electronic device in the examination hall is also
strictly prohibited.

d) I\'o candidate will write his/her roll number at a place other than the
one prescribed cn the answer-sheet.

e) Any mark including any religious mark on the answer-sheet, whereby
an answer-sheet can be identified to be of a particular candidate, is
prohibited. Highlighting/underlining of the answers would also be
deemed to be identification marks, whic':1 will entail disqualification.

1) Candtdates are required to attempt questions in the same order in
which they are in the question paper.

g) Candidates will not talk to each other during the course of the
examination.

h) The answer-sheet of the candidate using unfair means will be
confiscated and such candidate will stand disqualified.

i) Canvassing in any form or at any stage shall be considered a
dzsqualification.

UNDERTAKING OF INSTRUCTIONS

I undertake to abide by the afore-mentioned conditions.
Signature of the candidate
Name (in capital letters]

— 

— 
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Annexure-7 -

I-IARYANA SUPERIOR JUDICIAL SERVICE EXAIVIINATION 2023-24 I

SELF DECLARATION REGARDING ELIGIBILITY

Name of the Candidate
Father’s Name
Category in which applied

INCOME DETAILS

Assessment Year [Prior to G P fe
date o_f_ Notification) 4,

ross ro ssional Income as per '
_ , Income (Rs) (Rs.)

, 2023-2.024 |
1 2022-2023 ‘I I
3 2021-2022 | 4 |

Note:- Gross income assessed by the Income Tax Department shall be taken
into consideration.

DETAIL OF NUMBER OF COURT CASES

)1s.11.2022 to 14.11.2023 | I '
1 15.11.2021 to 14.11.2022 |
| 15.11.2020 to 14.11.2021 |

Certified that I have attached proof of Gross Professional Income and
List of Number of Court Cases conducted, as per rule ll (bb) of the I-laryana

Superior Judicial Service Rules, 2007.

Signature of the Candidate
with date

.1» ;'.. "-_".7-.‘T?'l.'Y'11H-‘.1.1=$r~;':‘:.'¢é1‘>\I -; ~ 1*“ ..-~~ . ~~toarewwoiza,e/.;=r .. ...a* ' a:& 
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1 ‘I Sr. Case Title Case/P.O.A. Appeared Status

No. No. Filed in the for
Court with date

fifigzgwrfi
Q‘ e

-1. r
=’~1

I1

i
I

I .
| .
I I

I
I

Q 7

I I

1
I
I

I

I. I
I I

I I
I I

I

"i'""-,¢.s1il

:5.£3
2%.‘

.'~I-' "‘ ;;__\1_;:\ .9415-3-nrgwirq X:z‘:;{1P‘ k“"'_|-.’]'*bt-l:lXl‘:}1i pg ‘wt -e§‘f\3~~\'('.#\§\ =*"§=‘w" =\~$~'

* ",..:;= if §;.it§.""i7'»~¢;;. --,»i;=;1l;t -i\;-:j2§.gE,'§j§~ ,,;.**'st" §f'=‘¢.’1".'.-#_»~.'1".=' ;-*1‘-<~'>\-. ~"- "‘ . .~¢'


